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Centra1.Administrative- Tribunat
BanchL, Ne^i Delfri,;.

O.A.N0.176/95

N-'/v' Del!.; ltd-, tfic lltii Day of July, 1995y

Hun'lie Ch. B.K. Siwyh, Member(A)

3hi I Ha It Mohan 3 ingh, • •
o/ o i-att; blif i GtO' R'j ;-
b/o r'loi hu :?:t
JC. tdoof. , n,,j ^ :
V;!,a= Pn-i 0,1,,;- Aflplicant

Uhruuyh of, 0 1, 3awii,i,y^ advocate)

versus

1•: Uiiioifi ui Iiiiiid ttirouglv •
Gcii.crdl Pianagery • '
iXiurtiiern Railway, ' :
Baroda House, New Delhi.

-f Divisional Railway Manager,
Northern Railway,
DRH Office, Ghelmsford Road,.
New Delhi,

(through Sh. K/K, Patel, advocate)
Respondents

ORDER(ORAL) ' •Qsltvered by Horlble Sh. B.K. Singh, Member(A)

The learned counsel for the applicant has been

® 0^ the statement which shows that
the telief prayed for has already been granted by the
respondents. The application, thus, is dismissed as
having become infructuous.

Pdfties to- bear their own costs
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